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post for the last several years to get pen-
sion I, therefore, request you that their 
pension cases should be settled Imme-
diately Unwillingness IS shown In granting 
pension to the widows of freedom fighters 
and they are also not getting free railway 
passes Therefore, pension should be 
granted to widows of freedom fighters and 
free railway passes should also be given to 
them Pension should also be granted to 
those national leaders who have not app-
lied for pension There are a large number 
of such cases with the Home Minister 
These cases should be decided 
Immediately 

I once agam would like to congratulate 
the Hon Prime Mlntster for his concrete 
programmes and progressive poliCies I 
also would like to thank you for giVing me 
t.me to speak 

SHRI RAM SAMUJHWANI (Sa.dpur) 
Mr Cha.rman, Sir, I am thankful to you for 
giving me time to speak The Han Pnme 
MInister who IS also lookang after the 
Finance M.ntstry and has Introduced the 
Budget, also deserves our congratula-
tIons 

Today our country IS making progress In 
all fields and for thiS, efforts are being 
made to Implement the plan very carefully 
for which I would like to congratulate the 
Hon. Prime Minister As some other hon 
Members have stated that allocation of 
funds and other development pro-
grammes should be formulated for all the 
states according to their population 

[English] 

MR. CHAIRMAN. The hon Member Will 
continue on the next occasion. Now we 
have to take up the Pnvate Members' 
BUSiness. 

15.31 hra. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[English] 

Thirty-fifth Report 

SHAI R.P. SUMAN (Akbarpur): Sar, I beg 
to move: 

AlThat thiS House do agree With 
the Thirty-fifth Report of the 
Committee on Private Members' 
Bills and Resolutions presented 
to the House on the 29th April, 
1987." 

MR. CHAIRMAN: The question is: 

UThat thiS House do agree with 
the Thirty-fifth Report of the 
Committee on Private Members' 
Bills and Resolutions presented 
to the House on the 29th April, 
1987." 

The motion was adopted. 

15.32 In. 

RESOLUTION RE: MEASURES FOR 
UPLIFTMENT OF TRIBAL PEOPLE 

-Contd 

MR. CHAIRMAN: The House will now 
resume discussion on the Resolution 
moved by Shri Dileep Singh Bhuria on the 
16th April, 1987. 

Shrt Dileep Singh Bhuna to continue his 
speech. 

[Translation] 

SHRI DILEEP SINGH BHURIA (Jha-
bua): Mr. Chairman, Sir, I would like to 
explain the objectives of the resolution 
which I have moved in the House. In India. 
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5,16,28,638 tribal peopl~ live in different 
parts of the country. The Government has 
done a lot of work for their upliftment, but 
we could not get desired results from 
them. I am not talking about separatism or 
casteism. These tribal people still consider 
themselves as Indian. They may remain 
hungry or without clothes, but even then 
they consider India as their own country. 
They have such a feeling of nationality and 
they will continue to do so in future also. 

Mr. Chairman, Sir, in my district, 85 per 
cent population comprises of Adivasis and 
there is a very famous saying in that area 
with which I want to start my speech. When 
the Adivasi people dance and play, they 
say in their language, "Bhukhela se bhuk-
hala mag~r sukhela se" which means that 
though they are poor, but they are happy 
and they will dance and play. This is their 
culture and tradition. I would like to show 
you that statistics after forty years of inde-
pendence. It has been stated in the report 
of Fifth Commission on Scheduled Castes 
and Tribes that literacy in India is 36 per 
cent out of which the literacy among Adi-
vasis is 16.35 per cent and literacy among 
Adivasi women is 8.2 per cent. 

Today when the people of the world are 
talking to go in the space and land on the 
Moon, these hard working Adivasis con-
tinue to remain where they were earlier 
due to their ignorance and backwardness. 
They are still living in huts and there is no 
change in their living conditions. Today the 
Government has opened schools in Adi-
vasi areas, but the teachers do not want to 
go there and teach them wholeheartedly. 
In many villages you cannot find even a 
single literate boy. We have to take deci-
sion that within a certain period say 40, 50 
or 100 years these tribal people will be 
brought at par with other civilsed people. 
These people are most backward and liter-
acy among them is hardly 46.5 per cent. 
They are not aware of their rights and due 
to their ignorance they do not get the 
benefits of the schemes undertaken by the 
Goverrnment for their upliftment. We have 

to think as to how we can awaken them. 
The light of the Parliament should reach 
them so that they may join the. main-
stream of the country. I have already 
spoken about education and I again want 
to repeat what I have said. During a long 
journey of forty years of independence 
how many services we have been able to 
provide to them. In class I they are 0.27 per 
cent, in class II, 0.34 per cent, in class III 
1.14 per cent and in class IV 3.34 per cent 
and total percentage is 2.25. It was said by 
the constitution makers that reservation 
had been provided to them so that they 
could be brought at par with other people 
of the society with the help of Five Year 
plans. The pledge which was taken at the 
time of framing of the constitution has also 
not been fulfilled. To attain this goal we will 
have to take some concrete steps. There is 
no society or caste who wants to work 
hard. but does not want to come forward. 
There are so many reasons for their back-
wardness. You have opened schools there, 
but children do not go to these schools. 
You will have to open Ashrams and resi-
dential hostels in which boys and girls 
have to stay two to three years. You have to 
prOVide assistance to their parents also, 
because It IS not possible for a labourer to 
send his son to school. Therefore, Govern-
ment has to bear the complete expenditure 
of the education of a child and in addition 
to that some assistance should also be 
given to his or her parents. If we want to 
bring them at par with other people, we 
have to make such arrangements for them. 
In the education field also, our Govern-
ment has formulated so many schemes. 
Besides, the Government has also other 
schemes like construction of roads, tanks, 
school buildings etc. The Government 
should also pay more attention towards 
these construction works. There has also 
been a reference to agriculture and forests. 
Adivasis mostly live in forests. Sir, I come 
from the district in which tribal and tiger 
used to live, but now tiger has gone away 
and only tribals, are left there in the forest. 
But now forests have also been destroyed. 
Now there is no jungle which had water 
ponds and thick Shadow of the trees. ear-
lier Adivasis used to live in forests, main-
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tained themselves on forest produce and 
roots of the plants and remained healthy. 
But now the contractors have destroyed 
the forests. The entire economy of Adiva-
sis depended on forest and they used to 
eat the fruits available in forests, they used 
to go on hunting during summer season. 
They uSed to catch fishes, but now the 
rivers have become dry. The destruction of 
forests has adversely affected his econ-
omy. Now they are merely labourer and 
know agricultural work only. You can gen-
erally see the Adivasi people travelling in 
railwav trains and buses, because they are 
wandering here and there in search of 
jobs. Today they are feeling very much 
distressed. They do not desire to wear good 
clothes and have very limited require-
ments. Therefore, I would like to request 
the hon. Mimster that all the middleman 
and contractors that may be In the field of 
agriculture or forest should be removed, 
because they are the real exploiters. I 
would like to ask the Government whether 
it has made any assessment as to how 
much money has been spent on develop-
ment works such as road construction, 
opening of schools etc. and how much 
money has actually been spent on these 
works? The hon. Minister will give his 
reply. Five per cent AdlVaslS have so far 
received education and only two per cent 
of them have got services. What are the 
reasons that in spite of such a huge 
amount which is being spent on them, 
there is no Improvement 10 their living 
standard and they could not make any pro-
grammes. The contractors engage them in 
agricultural work and in cutting of wood in 
the forests and in this way these people are 
being exploited. They have their own tradi-
tions, festivals and they use to drink liquor 
also, but the wine contractors get them 
arrested and various cases are initiated 
against them. The road contractors and 
bus operators also exploit tribal people. In 
all Adivasi areas, you will find that Adivasi 
people are living in small huts and the con-
tractors and middlemen are exploiting 
these people. I request the Government 
to ban the entry of any outsider in the tribal 
areas and if anybody violates it, he should 
be ~unished severely. The Government 

should take over public distribution sys-
tem in tribal areas and should distribute 
essential commodities to these poor pe0-
ple. No outside contractor should be given 
the contract of forest and all forests should 
be nationalised. If any contract has to be 
given, that should be given to local Adivasi 
people so that their living standard could 
be improved and they could also be able to 
earn their livelihood. Under no circumstan-
ces the outsider contractors should be 
allowed there. Transportation work should 
also not be given to any outsider, because 
they exploit these people. The work of agri-
culture and forest shoulo be reserved for 
them and Government Itself should make 
all arrangements for them so that they 
could get proper compensation of their 
hardwork and they could also get work. So 
long as you do not make such arrange-
ment, the exploitation of these Adlvasis will 
continue at the hands of these millionaires. 
The money allocated by the Government 
for the development of tribal areas goes 
mto the pockets of capitalists, big contrac-
tors and the middlerT'en and they are suck-
Ir 9 the blood of these poor people. Our 
late Prime MInister Shnmatl Indira Gandhi 
had prepared a Tribal Sub-Plan for the 
country In which there were 10 or 12 
pOints. but you have now changed it to 
area development plan. Other people have 
been benetltea by the area development 
plan. If we really want to develop the tribal 
areas and uplift the AdlVaslS, the Govern-
ment should themselves look after all the 
works of the area. Only then the present 
exploitation of tribals will be stopped. 
Therefore, you should take over atl the 
development schemes and yourself dis-
tribute all the essential commoditieS. You 
should yourself open the liquor shops 
there, do not send outside contractors 
there. I urge you to enforce total prohibi-
tion there, because liquor shops are not 
required there. Those people, who talk of 
customs, they all deceive the people. The 
poor people do not get even food to eat. 
Some people try to misguide ·them in the 
name of customs. We do not have any cus-
toms and tradition for which liquor is 
required. If you really want to develop the 
Adivasas areas and make progress there, 
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then enforce total prohibition. As I have 
already said, the Adivasis produce gur. 
groundnut and gum in large quantities. If 
these things cannot be sold in this country. 
then either you throw them in the sea or 
export them to other countries, but you 
should make arrangements to purchase 
their commodities. Only then their devel-
opment is possible. Under the prevalent 
condition, their commodities are being 
sold at throwaway prices. 'Chironji' is very 
costly in Delhi, but in tribal areas 'Chironji' 
is exchanged for equal weight of salt. The 
same is the position of gum and 'mahua' 
flowers. People purchase wood. bamboo 
and a number of other forest products 
from tribal people at a very low rate or 
nominal rate and sell them at several 
hundred times of prices in cities like Delhi. 
They do not get any price worth the name. 
Are you trying to put any ban on it. If you 
leave the work of tribal development pro-
ject to be done by the State Government, 
this work will not be done. Because the 
State Governments will have to look after 
the problems of the entire State. The State 
Governments do not accord any priority to 
it. The constitution provides that every 
Governor is required to send an annual 
report to the centre about the tri bals. I want 
to know as to how many Governors have 
sent this report stating the number of tri-
bals who have got employment and 
number of people who have been uplifted. 
Today, you want to spend money in the 
tribal areas, but l1e Governments of the 
states want to construct roads, open 
schools and take electricity in the non-
tribal areas. Then how do you trust that the 
state Governments will only attend to this 
work. I do not understand this thing as to 
how you are going to fulfill your duty and 
discharge your responsibility. 

Mr. Chairman, Sir, it gives me pleasure 
that hone Prime Minister, Shri Rajiv Gandhi 
became the Prime Minister of the country 
for the first time and first of all he visited the 
tribal areas and saw himself the condition 
in their huts and acquainted himself of 

their condition. He thought of the ways of 
giving them the second dose. I thank him 
for this. but today the tribals do not get the 
benefits of our development schemes and 
they do not receive the priority which 
ought to have been accorded to them. Sim-
ilarly, the rural development works meant 
for tribal areas are not being implemented. 
All the mines, whether these are of coal, 
iron, dolomite are located in tribat areas. 
But not a single factory has been set up 
there. I have got this report with me. 
According to this report not a Single indus-
try has been set up in the tribal areas, whe-
reas all sorts of raw materials and all 
minerals are located there. When this is the 
case, then why do you not accord priority 
to them. Rather you have uprooted these 
tribals for extracting these minerals from 
their area. You have acquired their land, as 
a result of which they are wandering here 
and there. You acquired their land on 
which they had their basic right, but they 
did not get any employment. Because you 
want technical persons and engineers, but 
the tribal people know how to use -the 
spade and the hammer. Under these cir-
cumstances, why do you not make a law 
that if the land of any tribal man is 
acquired, a member of his family will be 
provided employment. When you are 
depriving them of their land, it is your duty 
to provide them employment. The Zamin-
dars have grabbed the land of the tribal 
people. If any tribal people received a small 
amount of money, his land is mortgaged 
and later on he is not able to take back the 
land and ultimately he loses it. That means 
that the Zamindars make big and large 
farms. These owners of large farms get 
tax-exemptions. Though a law has been 
enacted in Madhya Pradesh that nobody 
can purchase tribal land without the per-
mission of the collector or Deputy Comis-
sioner, but it is not implemented. There the 
people give loan, food, clothes or meals to 
tribal people and mortgage their land. Hon. 
Minister. how long will this practice exist. 
How long will you allow to continue this 
practice? The leader of our country. Shri-
mati Indira Gandhi enacted very good 
laws. Everybody wants these people to 
come up. v./hy do you not enforce this 'aw 
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strictly that people exploiting the tribals 
will not be allowed to stay in tribal areas. A 
confidence would have to be aroused 
among them that Government of India is 
with them. The largest number of bonded 
labourers is in tribal areas today. Wages 
are Piilid at a very low rate in the tribal 
areas. If injustice is done anywhere, it is the 
maximum with tribal area. You should pay 
attention towards this. 

Thus, you will have to prepare whole-
plan of the total tribal areas in the 5011 
Development Blocks. Until and unless you 
prepare this, none of your works will be 
fruitful. 

SHRI SVED MASUDAL HOSSAIN: 
(Murshidabad): First of all, you should 
please look into your heart. 

SHAI DILEEP SINGH BHURIA: Our 
heart is clear. But I am also aware of the 
interest which you take in their affairs. 

Whether it is I.A.S. or I.P.S. the number 
of our tribal people is very less in services. 
Why do you not train them or impart train-
ing to them for various services of the Cen-
tral Government and State Governments? 
You should please give them three months' 
training. If any tribal wants to appear in the 
'-P.S. examination. you should impart 
COaChing to him. If Dileep Singh Bhuria is 
suitable for the post of Superintendent of 
Police, if he is strong and stout, you should 
please impart three months' training to 
him, he will very well go for the competition 
and get through it. You should kindly get 
him trained. If a child is receiving his or her 
education in a central school at Delhi and 
the other is receiving education under a 
small bush Sitting on mats in the tribal area, 
there can be no competition between the 
two. There can be no competition between 

a horse and an ass. First of all, you will have 
to make him a horse. In this way you will 
have to impart training to them. If you 
impart training to them, than I am of the 
opinion that they will appear in the compe-
tition and get through it. 

Secondly, I want to tell you as to how 
there could be development in the tribal 
areas. AU tribal people rear hens and 
cocks. Because they themselves want 
them for their fOOd. But they do not get 
them these days. There IS a long history in 
our area In this regard. 'Kadak Nag' Cock is 
very popular In our area. But every officer 
who goes to that area keeps hiS eye on 
these cocks. Therefore, the poor regular 
consumer of these type of cocks has given 
up Its consumption. Because it has 
become very costly and he can not afford to 
purchase it. Earlier it was selling @ As. 20 
per cock, but now-a-days it is available for 
Rs. 50. How can the poor fellow afford it? 
He has. therefore, turned a vegetarian. He 
wants to eat cocks. but he does not have 
the money. ThiS Situation has been created 
now. You may please undertake poultry 
farming. dairy development programmes 
there. 

Mr. Chairman, Sir, I want that the tribal 
areas should be developed. I do not want 
that only by raising the pOint,of develop-
ment, I would not tell you as to how to 
develop them. It will not be a good thing for 
me. Poultry farming should be undertaken 
there and there should be dairy develop-
ment and the profession of rearing cows 
and buffaloes should also be under-
taken. (Interruptions) 

16.00 hrs. 

Mr. Chairman, Sir, anybody may raise 
any demand, anybody may raise the 
demand of Gorkhaland or any other land, 
but the tribals originally belong to India 
and they will continue to be so. They will 
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go nowhere. People of the whole world 
may go to any part of the globe, but the 
tribal people will continue to live in the 
woods. They mayor may not get water, 
food, they may get nothing, but they will 
continue to live there. All others would 
continue to disturb him. Wherever they 
built some houses, carved out some land 
and established their right of ownership, 
other people come there and start destruc-
tion of their culture. (Interruptions) 

You should prepare schemes on these 
points. This work should be carried out 
according to their culture and system. 
Those people who can carry out this work, 
who can make development in farming 
and forest, should be given an opportunity. 
They take much interest in the forest. 'Nhy 
do you not ask the tribal brethern who are 
the king of the jungle to plant trees on the 
vacant forest land. They themselves will 
plant trees and plants. A system of this type 
should be introduced. Similarly, a pro-
gramme on dairy development should also 
be formulated. Weavers' Societies should 
be formed, Cooperatives should be formed 
and these should be run by them. 

I want to make one more suggestion. 
You have set up the Tribal Development 
Authority which consists of 50 per cent 
tribals. You may also please set up a board 
consisting of official and non-official 
members from the district who know about 
the tribals and are aware of the ways to 
uplift them. Money should be allotted to 
that board by the centre. Let that board 
prepare the plan of the village and submit 
the same. It will·ensure development of the 
villages and we will be benefited more by 
these schemes. It should consist of all 
types of people. (Interruptions) It should 
consist of non-tribais also. Because some-
times the tribat peopte exploit the tribats 
more. I admit that non-tribals think more 
about the tribals. This type of Tribal DeveI-

opment Board should be formed and the 
Central Government should atlocate 
money to the Board and the board should 
formulate the schemes for them. 

Now I come to Banks. If money has been 
drawn from banks on maximum number of 
fake-thumb impressions, it has been 
drawn in the names of tribals. I do not 
hesitate to speak the truth. The tribals are 
illiterate people. Taking advantage of their 
ignorance, the bank people have made 
anonymous transactions in the names of 
tribals by applying maximum number of 
fake thumb impressions. The grant we give 
consists of 50 per cent subsidy to tribals. 
The tribal does not know if he is to get Rs. 
1000 or As. 10,000. You may give him two 
rupees or ten rupees, he will accept only 
that amount. We should have streamlined 
procedure in this regard. I would like to 
request the hon. Minister that whatever 
money is given a tribal areas as loan, it 
should be without any interest. We may fix 
a proce or an amount for digging wells, for 
I.R.D.P. for purchasing motors and other 
development works. The agency should 
be under our control. Let it purchase at that 
fixed rates so that the tribals are not explo-
ited in any way. If their wells are to be dug, 
let that agency dig them and hand them' 
over to them. Then only there could be 
some work. (Interruptions). 

Mr. Chairman, Sir, so far as giving of 
subsidy is concerned, first of all bargaining 
is done on behalf of the agency which 
gives th~t money. They say that if they get 
this much of amount, only then they will 
sanction it. Whatever agencies are there in 
the village, whether he is a village level 
worker or a patwari, he grants subsidy only 
to those people who pay him money. 
Therefore, I would like to submit that you 
may please make provision of extending 
interest free loans. If there will be the provi-
sion of interest free loans. it will put moral 
pressure on the person to utilise the 
money for the particular purpose for which 
he drew it and increase his production. 
This will improve his economic condition. I 
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am of the view that you should make such 
a provision. 

Lastly, I would like to say one thing 
about the co-operatives. A committee was 
set up to look into the co-operative sector 
under the chairmanship of Dr. Date and 
that committee has submitted a very clear 
report. The committee had suggested that 
a full team consisting of persons from aU 
agencies such as the Primary Societies, 
Marketing societies, District Banks in tribal 
areas as also Apex Bank will sit there and 
office bearers will be taken from amongst 
them. But how many State Governments 
have implemented it? If they made some-
body Chairman and some other Deputy 
Chairman and the Deputy Chairman was 
vested· with all the powers .... 
(Interruptions) 

I would like to submit that even after the 
long journey of 40 years after independ-
ence, why can we not make a tribal even a 
Sarpanch? Can we not make a tribal even 
Chairman of any Primary Society? The 
fact remains that even after 40 years of 
independence. no tribal could be made the 
Chairman of any such institution. If he 
could not be made the Chairman of any 
such institution. If he could not be made by 
Chairman, then wno is accountable for 
this? Is it not our responsibility? I feel that it 
is a very important matter about which 
every hone Member of Indian Parliament 
should give serious thought. You will have 
to think about more than 5 crores of tribals 
of this country. You will have to prepare 
schemes for them and make efforts to 
bring them to the mainstream. I have pres-
ented this resolution with a view to achieve 
this objective. Mr. Chairman, Sir, I also 
express my thanks to you for providing me 
an opportunity to speak. Our tribal breth-
ern are also the citizens of this country and 
this India belongs to them. They also want 
to make their contributions by joining the 
mainstream. (Interruptions). 

Mr. Chairman, Sir, I wished that the 

• The speech was originally delivered in Bengali 

opposition Members should have been 
present here and listened to this important 
discussion. But I regret that their attend-
ance is not as much as it should have been. 
(Interruptions) I am happy at this pace of 
development which we have achieved 
under t~e leadership of the Hon. Prime 
Minister. I woul dlike to assure that when 
we enter into the 21st century, the tribals 
will also be able to face the challenges that 
would be posed at that time. 

With these words I would like to convey 
my thanks to you and those who have lis-
tened to me. 

·SHAI MATILAL HANSDA (Jhargram): 
Mr. Chairman, Sir, during the fiery days of 
the freedom struggle the people had 
hoped that in free' India such a social sys-
tem will be established which will be free 
from exploitation and the neglected, 
downtrodden and exploited people 
belonging to the Scheduled Castes, Sche-
duled Tribes and economically backward 
and weaker sections will get proper and 
due justice, they will get aU the facilities 
and opportunities to come up in life and 
that they will enjoy their just rights in every 
field. 

But unfortunately even after 40 years of 
independence we see that there has been 
no improvement and progress in the life of 
these helpless people. The founding 
fathers of our Constitution had provided 
some protection and safeguards for the 
adivasis in the Constitution of our country. 
For example in Article 15(4) it has been 
provided that the GoYl. can adopt special 
measures for the ST /SC people if it so 
destres. Similarly in Articles 16(4), 46 and 
315 provisions have been made for reser-
vation of jobs for these backward classes 
to protect their rights. For the same reason 
there is also provision for reservation of 
constituencies to enable them to get 
elected to Parliament and the legislatures. 
But it is found that even after 40 years of 
independence aU these provisions and 
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safeguards have remained on paper only 
and have not been adequately imple-
mented. The desired benefit has not perco-
lated to them. Mr Chairman, Sir, just by 
recognising or marking some one as 
SC/ST or harijan you cannot put an end to 
his miseries or prevent the atrocities on 
him. For this what is really needed is, radi-
cal land reforms. Without effecting radical 
land reforms if you talk about their pro-
gress, it amounts to cutting the roots of a 
tree and watering the top to make it grow. 
Therefore, if the Govt really wants develop-
ment and progress of the SC/ST people, 
they will have to carry out radical land 
reforms. There is no other way. All the 
'benami' land will have to be recovered and 
the 'khas' land will have to be distributed 
among the landless poor and the actual 
tillers will have to be recognised as the real 
owners of land. Then only the exploitation 
of these people can be red used to some 
extent. Sir, in the field of land reforms, we 
find that after 40 years of independence 
radical land reforms have not been carried 
out in many parts of the country. It has 
been done effectively only in West Bengal, 
Tripura and Kerala. It has been greatly suc-
cessful in these States and the adivasis 
living in these States have been considera-
bly benefited. But in other States the adiva-
sis are still subjected to atrocities and 
harassment. In many areas the adivasis are 
kept bonded by the land owners, they are 
not paid legitimate and just wages. If they 
protest, their houses are set on fire and 
many other atrocities are committed on 
them. The Garhwal atrocities are living 
examples of that. Sir, it is further seen that 
the SC/ST and the adivasis are being 
deprived of homelands and places to live. 
These poverty stricken people are reduced 
to destitutes by the atrocities of the money 
lendefs and mahajans. They are driven 
away from their hearth and homeS. They 
are today driven out even from the forfJsts 
which once provided them with food and 
means of 1 b,el i hood . Then it is seen that 
whenever the Govt. implements any pro-
ject of industrial city or township or any big 
dam on some river. lakhs and lakhs of adi-

vasis are uprooted from their hearth and 
homes and become totally displaced. As a 
result thereof these poor masses who have 
been brought up in the lap of nature are 
reduced to beggars or are compelled to 
live in some slums. If you look to' what 
happened in Ranchi, D.V:C. or Bokharo, 
this cruel truth will become apparent to 
everybody. It has been published in the 
newspapers that if the proposed dam on 
the Narmada river is constructed by the 
Govt. then nearly one lakh adivasis will be 
displaced from that area, and will be 
uprooted from their hearth and homes. 
Therefore, before giving shape to any such 
projects the Govt should give adequate 
thought to this problem of displacement of 
the people. Where it is unavoidable, the 
Govt must first provide them with alterna-
tive sites for rehabilitation before they are 
uprooted from their houses. Mainly on this 
account a severe agitation has started on 
the proposed aluminum complex of 
BALCO in Orissa. It is said that in the name 
of development some 10 lakh adivasis have 
been displaced. It is the primary duty of the 
Govt. to ensure that all these people are 
provided with alternative sites for 
resettlement. 

The Govt. must take steps in this regard 
immediately. It is true that in Govt. service 
there is provision for reservation of jobs for 
SC/ST and adivasis. But in the name of 
reservation dirty politics is going on 
between high castes and low castes. The 
adivasis must have job reservation in ser-
vice. but we demand work for everybody. 
All persons, men and women above 18 
years of age must be given right to work by 
the Govt. It is a matter of regret that wha-
tever ;s provided on paper ;s not actually 
implemented. For example, in Haryana 
20% Govt jobs are reserved for Scheduled 
Castes and adivasis in Class I, Class" and 
Class III categories. But actually how 
~uch have they got? In Class I they have 
got only 2.10u/o, in Class II 4.25% and in 
Class II' 8.15%. 

Actually the Govt. is creating caste 
strifes and quarrels among the job seeking 
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youngmen in the name of reservation and 
public life is being disrupted. Therefore, 
we demand right to work and provision of 
work for everybody. So long as that cannot 
be provided, reservation in Govt. jobs for 
the adivasis and Scheduled Castes has to 
be maintained in the present social struc-
ture. Drinking water has to be provided in 
all areas inhibited by adivasis, scheduled 
castes and other poor classes. Adequate 
number of schools should be provided in 
those places and atl essential commodities 
including foodgrains should be supplied to 
them at cheap rates. Roads should be con-
structed in such areas. More and more 
primary schools and high schools should 
be opened for them. Through the inte-
grated rural development programmes 
generally a handful of persons corner all ~ 
the benefits. Therefore the Govt. must see 
to it that the benefits of these programmes 
percolate to the maximum number of pe0-
ple. Food for work programmes should be 
increased and streamlined. In our country 
today we have foodstocks to last nearty 
two years. A large portion of these stocks 
get destroyed, damaged or eaten away by 
rats. etc. If this stock of foodgrains is uti-
lised for 'food for work' programmes, it will 
bring dual benefit. On the one hand pro-
jects of road construction, housing, tree 
plantation, construction of water reser-
voirs etc. can be undertaken and com-
pleted and on the other hand millions of 
people can be saved from hunger and 
starvation. 

Mr. Chairman Sir, in 1985ourhon. Prime 
Minister had given assurances on 92 items 
during his tour of the adivasi areas in Mad-
hya Pradesh. But even after 28 months 
work on 74 items has not yet started. A 
State Minister of Bihar was surprised to see 
that out of all the projects undertaken in 
the tribal areas of Bihar, about 75% have 
not been implemented, and a major por-
tion of the funds allocated for this purpose, 
has been misappropriated and pocketed 
by the dishonest and corrupt officials and 
contractors etc. Sir, the founding fathers of 

• The speech was Originally delivered in Bengali. 

our Constitution had provided for univer-
sal free and compulsory education upto 
the age of 14 years within ten years of the 
Constitution. But from the rate at which the 
number of illiterates is increasing in our 
country, it is said that at the beginning of 
the 21st century, according to an estimate 
of the World Bank, the number of illiterates 
will cross 50 crores in our country. The 
major victims of this vast illiteracy are the 
Scheduled Castes and Scheduled Tribes 
people. For want of education they have 
remained weak, illiterate, ignorant and 
backward in every walk C?f life. If the Govt. 
really wants any progress and improve-
ment in the lives of these Scheduled 
Castes and Tribes then they will have to be 
liberated from this curse of illiteracy. It is 
seen that those who live below the poverty 
line are mostly illiterate. If illiteracy can be 
eradicated in countries like Nicaragua and 
Cuba, then why it cannot be done here in 
our country? The fact ;s that the Govt. do 
not want them to become alert, literate and 
free from ignorance whereby they will 
stand up against all injustice and resist 
exploitation. In our social system which is 
based upon deceit and exploitation, the 
Scheduled Castes and Tribals are the most 
exploited class of people. They are the 
most neglected and deprived and deceived 
people. They cannot progress merely on 
hollow assurances and promises. For their 
progress what is needed is a strong politi-
cal will. A firm resolution and honesty of 
purpose of the ruling party is essential. 
Radical land reform is a must. Educational 
facilities must be provided for all and eve-
rybody must have a right to work. Our 
existing social structure is unable to 
remove all these discrepencies and dispar-
ities. Therefore, we will have to change the 
present structure of society to be free from 
these evils and only then we will be able to 
make progress and our country will move 
forward. 

* DR. PHULRENU GUHA (Contai): Mr 
Chairman Sir, even today the standard of 
living of the adivasis in our country is very 
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miserable. Although the Govt has allo-
cated funds for their upliftment, although 
the Govt has reserved certain percentage 
of jobs for them, yet I regret to say that all 
that is not being properly implemented. 
Whatever is being done for them is very 
inadequate and compaired to their miser-
ies it is almost negligible. In the field of 
education the tribals are lagging far behind 
and the tribal girls specially have remained 
mostly illiterate and uneducated. Here I 
will mention that the tribal villages are at 
most places at far off places and as a resu.t 
of that one primary school is provided for 
several villages. Thc· small children do not 
find it possible to go to the schools as they 
have to cover a long distance for that. I will 
therefore request that the standard norms 
for providing primary schools in villages 
may be relaxed for the adivasi areas and 
more schools may be provided in those 
areas. It will of course not be correct to say 
that the adivasi children do not go to 
school because of the long distances only. 
We cannot deny that economic reasons 
are also responsible for this. This has to be 
said with regret that due to economic rea-
sons the adivasi children pass their days in 
misery from the moment of their birth till 
their death. I will therefore urge that these 
children should be given financial assist-
ance to enable them to pursue thei r stu-
dies. Effective measures must be taken in 
this regard. 

Sir, the number of 'Ashram Vidyalays' 
has to be greatly increased. I will say one 
more thing to which I hope that I will not be 
misunderstood. I want to say that only 
such teachers should be selected for these 
schools who will treat the adivasis children 
their own. They must be sympathetic 
towards these children and should have a 
feeling of nearness to them. They must not 
join these ashram schools just for the sake 
of a job and monetary interests. Unless 
efforts are made for the spread of educa-
tion among them with real feeling and sym-
pathy, spread of education can never be 
staisfactory. Once the children go to their 
homes, they will not feel like coming back 
to the schools. 

About adult education I will like to say 
that adult education is very important and 
proper facilities must be provided for that. 
The classes that will be held in this connec-
tion should not be held during evening 
hours only. In different areas the time of 
the classes should be decided according 
to the convenience of the adivasis residing 
in that area. As this is not being cione, I 
have s~n at many places that the adivasis 
are unable to attend the classes. Here I will 
give one example-many may be sur-
prised to hear that some years ago I went 
~o Midnapur and there I found that the 
adult education classes were held at night. 
I went to Maida and there I found that the 
adult education classes were held in the 
morning, because there the girls had time 
if' the morning whereas at Midnapur the 
girls found it more convenient to attend the 
classes at night. This consideration is not 
being shown at most places. Generally the 
adult education classes are held some time 
between 10and 5 P.M. which is not conve-
nient for many people. Therefore the 
whole system and thinking in this regard 
has to be changed completely. 

One more thing Sir, there are various 
types of crafts to be found among the adi-
vasis, which are getting destroyed day by 
day. The handicrafts Board must create a 
special cell to unearth and examine all 
these crafts. They should make efforts to 
find out which of them can be rejuvenated 
and revitalised. Through these crafts the 
flow of life of these adivasis has to be com-
pletely changed for the better. This will add 
to their income and not only that, the coun-
try can also earn considerable foreign. 
exchange by exporting their handicrafts. 
Many previous speakers have said this and 
I also agree with them that among the 
exploited masses of our country, the major 
portion are adivasis. Due to their ignor-
ance, due to their illiteracy. due to their 
economic backwardness and helpless-
ness they are forced to pass their lives in 
misery. Perhaps in Govt'$ records there are 
no bonded labour in our country today, but 
in reality if we see deeply we will see that a 
large number of handed labour is still in 
existence and most of them are our adivasi 
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brethern. This sad situation has to be eradi-
cated completly as soon as possible. At 
most places no special efforts have been 
made to develop the languages of the adi-
vasis. Therefore efforts should be made to 
develop their language and to find a writ-
ten script for them. They have many songs 
and ballards of ancient times which are 
passed on from generation to generation 
orally. These are the sources of learning 
many of our ancient customs, traditions 
and history. All these should be collected. 

Sir, my colleagues from West Bengal 
have claimed that much dewelopment and 
progress of the adivasis have been 
achieved in West Bengal. How and on what 
basis they have said that, I do not want to 
enter into an argument over that. If merely 
printing of beautiful books or printing of 
beautiful pictures on good papers means 
an improvement, then they are welcome to 
that statement. But Sir, I am a worker and I 
have been working amongst the adivasis 
even before the birth of the hon. friend who 
made the above claim. They always say 
that during the last ten years there has 
been phenomenal progress in the condi-
tion of the adivasis in West Bengal. I will 
not bring in the comparison as to what has 
been done in other States. But this much I 
will say that there has not been any 
improvement in their condition in West 
Bengal. If anything has been achieved 
there, it is only as much as has been 
achieved in other States. There is nothing 
special in West Bengal. Even now I work in 
many centres in West Bengal arnong adi-
vasis and we have centres at many places 
in India also, through these centres we 
work among the adivasis. 

Sir, I will say one more thing that many 
old and ancient pieces of art are to be 
found among the adivasis and tribalS. 
These should be examined and selected 
art objects should be kept in museums. 
Not much has been done in this respect. 
Here I will say that the Indian Aribal Sewak 
Sangh (Bharatiya Adim Jati Sewak Sangh) 
is-a very old All India organisation. They 
have a museum and we are trying to collect 

these art objects to whatever small extent 
possible through this museum. I will 
request all my friends here to inform us if 
they know of any such art object worth 
collecting from the tribals of their area. We 
will try to collect them. We have a museum 
here in Delhi itself. Here I will tell out Govt. 
that to preserve and expand this museum 
is quite expensive proposition and very dif-
ficult for a voluntary organisation like ours, 
though we get some financial assistance 
from the Govt. I will request the GoYI. to 
give us more help to do it. 

Not only us, if anybody else is keen to 
undertake this work he should also be 
given assistance by the Govt. 

In the end Sir, I will like to. thank our hone 
colleague who has broughtforth this reso-
lution for discussion. Because through this 
resolution we have got an opportunity to 
discuss about the standard of life of the 
tribals from different angles. After the dis-
cussion we will be able to find out effective 
schemes for improving the life standards 
of the tribals and how to implement those 
schemes properly. With this hope I con-
clude my speech. 

[English 1 

SHRI G.L. DOGRA (Udhampur) : Sir, I 
am here to support this Resolution moved 
by Mr. Bhuria. Before I start, I am very sorry 
to say that in our State, where the people of 
Ladakh and Kargil are to be declared as 
triHals and for which the initial process has 
be&n completed and the Prime Minister 
has given them the commitment that very 
shortly the declaration will be made, the 
officers who are to process that case are 
making undue delay. Through you, Sir. I 
will appeal to the Government of India to 
see that the process is completed. very 
soon because when the Prime Minister 
makes a commitment, it should be the duty 
of every officer to see that it is imple-
mented very soon. I do not know whether 
they are deliberately doing it or unknow-
ingly doing it. Under one pretext or 
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another, they go on delaying it. I do not 
think it is the trait of a good administration. 
If the officers, the responsible officers, the 
highest officers behave like that, I am sorry 
to say that this country will not tolerate 
them for long. Why should they give prick 
to the poor people who are most backward 
and for whom the Prime Minister himself is 
very anxious to see that they are uplifted? 
With these remarks, I would say that Mr. 
Bhuria has very rightly pointed it out that it 
is an administrative lapse. It is also a lapse 
on the part of those politicians who are 
ruling the State. After forty years, a special 
programme has been made by our 
national leadership and the leadership of 
the Congress to uplift the tribal areas In the 
country which are there in every State. In 
my State, for instance, they are not 
declared so. For instance Gujjars and Bak-
erwals, when I was the Minister of Law I 
moved that they should be declared tribals. 
I gave the consent of the State Govern-
ment. Then in the Ministry of Law and 
Social Welfare Shri Hanumanthiah was the 
Law Minister. He took a lot of interest in 
this and that too did not succeed. 

Similarly, in our State there is a border 
area which was part and parcel of Ladakh 
District. The same people, part of them 
have been shifted to Kishtwar District, part 
of it was Tohsil, desired to be tribal along 
with Ladakh area. What I mean to say is 
that Shri Bhuria has pointed out-after 
independence the conditions of the tribal 
people should have changed for the better. 
But the Report says and those of us who go 
and see the tribal area say they have proba-
bly changed for the worse. 

The forests have been cut. The money 
lenders are exploiting them like anything. 
Even the Bank officers who go to serve 
them there, they do not serve them with 
missionary zeal with which they are sup-
posed to serve. That zeal is lacking. Wher-
ever the Christian Missionary went, they 
have changed them for the better. But our 
officers have exploited them so much that 

they have changed for the worse.' This is 
one thing which our administrators have 
got to know. This is one thing which our 
leaders have got to know. This is one thing 
which our parties and the main party have 
got to know. We shout and differ on many 
things. We talk that such and such shoutd 
get everything but nobody says that these 
people who are living not in the heart of 
India but at the border areas of India, most 
backward areas of India, those who are 
really the Indians, nobody is bothered 
about them. It is a good thing that Shri 
Bhuria has brought this. 

There is one thing. I have seen Sche-
duled Castes. I must admit that I do not 
have detailed working of the people in tri-
bal areas. But the Scheduled Castes have 
got vested interests. The Scheduled 
Castes people who have gone up they 
want to exploit them. They want to use the 
Scheduled Castes for their benefit but not 
for the benefit of the poorest amongst the 
Scheduled Castes. Similar is the case 
among the Scheduled Tribes where they 
have got to be liberated from the oppres-
sion of the officers and other people who 
exploit them. They are also to be liberated 
from the vested interests amongst them. 
This we must see that they do this. 

We should not try to change their social 
structure. Their social structure has got to 
be maintained. They must be allowed to 
progress within their own frame work, oth-
erwise they will become hostile. They say, 
probably, you have gone there to convert 
them. Therefore, a special study has got to 
be made by the Ministry which is incharge. 
I think we must have a number of work-
shops in every State and see why things 
have gone wrong in spite of efforts made 
by the Central Government and State 
Governments also, in spite of huge sums 
that have been spent. The sums do not 
seem to be huge to-day. But according to 
the figures, if you study them, when they 
were assigned, those amounts were 
reserved, they were huge. 
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In 1947, we gave a loan of As. 50 per 
family because they were uprooted from 
the borders of Pakistan. In fact, we could 
recover this amount of As. 50 from them. 
The people were very much obliged at that 
time even for this small amount that was 
given to them as loan. That amount was 
considered to be a huge sum for them at 
that time. Now, even if you give thousands 
of rupees, they will not have the same 
effect because the value of money has 
eroded. The attitude and the credibility of 
the people have also changed. I am not 
blaming anybody for this. In spite of all 
these efforts, we have failed to do much for 
these people. 

One of our hon. Ministers sitting over 
here knows very much about these people 
and he has his own personal experience in 
this subject. I do not connected in any way 
with this department or not. But he can 
help in finding a solution for this problem. 
My friend who is sitting on my left side here 
is ex-Minister of the Union Government. 
He would have seen a lot of tribals at that 
time. Now, Dr. Rajendra Prasad Bajpai is in 
charge of this Department and she is also 
committed to the cause of the tribals. I do 
not know why things are not improving 
and why dissatisfaction is prevalent 
among them. Mr. Gomango, Deputy-
Minister in the Ministry of Welfare, is more 
sympathetiC towards tribals and that 
should yield some fruit. If it does not yield, 
then how far our sympathy towards them 
would be helpful? Sh ri Kartik Oran the late 
ex-Minister of the Union Government was 
also very sincere and very serious in uplift-
ing these people. But the hand of death 
snatched him a.way from us. It is unfortu-
nate. Therefore, Sir, my appeal to the 
Govemment of India and to this House and 
all those who are concemed with this 
serious and genuine problem must see 
where we have faltered, where those peo-
pte faltered and take r&medial measures 
immediately. We must look into this prob-
lem and see what should be done for the 
welfare of these people. Thank you. 

[Translation) 

SHRt K.D. SUL T ANPURI (Simla) : Mr. 
Chairman, Sir, I would like to congratulate 
my friend Shri Bhuria for bringing such a 
good resolution in this House. After all, 
after independence the Government has 
thought of doing somethiFlg for the welfare 
of the people belonging to the Scheduled 
Castes and Scheduled Tribes. The 
Government has undertaken a number of 
schemes for raising their standard of living 
and for improving their economic condi-
tion. It is only due to the interest taken by 
the first Prime Minister of our country, Pan-
dit Jawahar Lal Nehru and our party that 
reservation of so many seats for those pe0-
ple could be made in the Parliament and 
the State Assemblies. It is because of the 
policies of our former Prime Minister, Shri-
mati Indira Gandhi and the present Prime 
Minister that the people belonging to 
Scheduled Castes and Scheduled Tribes 
have been able to get jobs in various 
Government services and they have got 
representation in the Parliament and State 
Assemblies. Shri Bhuriaji has placed his 
views in a very beautiful way. But he has 
said that we have not taken steps for the 
progress of triba' areas to the extent to 
which we should have taken. In many tribal 
areas the land of tribal people has been 
occupied by those people who are not 
even the residents of those areas. They 
have vitiated the atmosphere there. The 
Government should look into it. 

I am happy that our respected Prime 
Minister, Shri Rajiv Gandhi has undertaken 
extensive tours of tribal areas. He visited 
Orissa as welf as Madhya Pradesh and 
examined the condition of the tribats. He 
visited Bihar also. In other words, the 
Prime Minister made a visit to all those 
places which are inhabited by tribals. Sim-
ilarly. he visited Lahaul'spiti and Kinnaur 
district. He went to Nagar Haveli and Guja-
rat to visit tribal areas. A tribal sub-plan has 
been drawn up for the upliftment of tribals 
of this country. But in so far as its imple-
mentation is concerned, due attention is 
not paid towards it. It is the duty of the 
State Governments to see whether the 
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funds earmarked as being utilised properly 
or not But so far as the State Govemments 
are concerned, no State Government 
wants that murder or rape should take 
place there, but we have calso to see 
whether we are posting such officers for 
the upliftment of tribal areas who have 
sympathy for the tribal people. But this is 
not so. Whether it is Andaman, Nikobar or 
some other area where tribals live, such 
officers are sent there to run the adminis-
tration who have complaints against them. 
Due to this, exploitation is on the increase. 
I would like to say on the basis of my own 
experience that so far as India is con-
cerned, the tribals of this country are being 
exploited by those people who have come 
there from outside. 

As regards employment, every one 
wants that their children should get good 
education and good job. But the person 
belonging to the tribal areas do not get 
adequate opportunity in getting jobs 
whether in public undertakings, banks, 
pOlice or armed forces. Their standard of 
education is such that they cannot com-
pete with the children educated in Delhi, 
Calcutta, Maharashtra and with children of 
other major cities. We will have to think 
over it. The late Prime Minister Shrimati 
Indira Gandhi, Panditji and Shri Rajivji had 
expressed the same view. We have to pro-
vide them good education so that they may 
get jobs later on and thus we may be able 
to clear the blacklog in services. Just now 
Shri Shuria has said in a very clear terms 
that the funds which are allocated for the 
tribal ·areas or industrialists who are given 
facilities for setting up industries in tribal 
areas so that they may manufacture good 
things for the consumption of the people 
of the country, make the inhabitants of 
these areas bonded labour and the tribals 
have to go from one place to another of the 
country in search of jobs. I would like that 
assistance should be provided to such 
people and the Government should give 
attention towards them. This can happen 
only when Tribal Councils are formed 
under the Componant p'an in such dis-

tricts where their number is larger, and 
through such councils, funds are allocated 
to them so that they may be able to send 
their children to school. I had visited the 
constituency of Shri Bhuriaji and the Jha-
bua area. There I saw a hostel in which the 
students of Tribes and Scheduled Castes 
are admitted. There is a rest house also. 
From there I went to a school. I enquired 
there about the number of chUdren of 
Scheduled Tribes. There was a lady 
teacher. She was not a local resident and 
she has got her children admitted there. In 
that school some students belonging to 
Tribes were sitting inside and some of 
them were outside. There was no tat-
patties for the students to sit. There is no 
one to look into these things and whether 
the assistance provided by the Govern-
ment is being utilised properly or not. No 
doubt, the Central Government is helping 
the tribles a lot, but it does not reach them. 
The opposition also raise their matters 
vociferously, but still their condition has 
not improved. 

I would also like to say one thing that the 
Christian miSSionaries have made great 
efforts in providing education to the pe0-
ple of smaller states like Manipur, Assam, 
Nagaland and meghalaya and they have 
prepared good students. The Ministers 
belonging to tribes had been educated by 
them. SImilarly, in Andaman, Nicobar and 
in backward areas the Christian missionar-
Ies have helped people to make progress. 
Till we have the feeling of exploitation of 
the poor, we would not be able to improve 
their lot. How long will it continue. The 
number of such people has been esti-
mated to be more than 5 crores and a provi-
sion of 7.5 per cent reservation has been 
made for them in services under Article 
338. The constitution makers had empha-
sised that the commission constituted 
under Article 338 would help the poor pe0-
ple and try to improve the lot of the people 
belonging to the Scheduled Castes and 
tribes. 40 years have passed since this 
country got independence. If we see our 
performance during the last 40 years,· we 
will find that they have not been benefited 
to the desired extent. However, the 
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Government has made great efforts and 
has provided the chance to the people 
belonging to such tribes to occupy high 
positions. As many as 30 lAS officers 
belong to the tribes of Kinnaur, Lahaul 
Spiti. They call themselves tribes, but they 
do not want to marry a tribal girl. They 
marry girls of other communities. Such 
people will harm the cause of tribes. Our 
Government should find out whether they 
really belong to tribes or not. Recently I 
went to the constituency of Shri Brahma 
Outtji who is a Minister of State in the Min-
istry of Finance as well as Minister of State 
in the Ministry of Petroleum. His· entire 
constituency has been declared as tribal 
area. This area lies in Uttar Pradesh and 
the people of the area will get all those 
benefits which are available to the people 
belonging to the tribes. But my consti-
tuency in Himachal ~h. on the other 
hand, has nOt been declared a tribal area. I 
had raised this matter under rule 3n ear-
lier also a number of times. Tehsils like 
Rank&, Shalai, Jubul. Rodu of Himachal 
Pradesh are contiguous to those areas of 
Uttar Pradesh which have been declared 
as Tribal areas by the Government of Uttar 
Pradesh. But the areas in Himachal Pra-
desh which have common customs etc. 
have not been declared as tribal areas. 
These areas should also be declared tribal 
areas soon. 

As regards the question of C0opera-
tives. I have gone through a parliamentary 
report about Nagar Haveli, but it has not 
been discussed here. I would liI~e to submit 
to the hon. Members that this report must 
be discussed here. Also discussion should 

. take place here on every parliamentary 
report. In this way we may be able to know 
the facts. We will also be able to know as to 
who is responsible for the lapse. We 
should identify the persons responsible for 
throwing the country in the hands of c0m-
munal forces. 

Some people are raising voice against 
the facilities being given to the poor people 
belonging to the Scheduled casias and 
Scheduled Tribes for ~r ...... Many 

days ago some riots took place s0me-
where in Orissa. The poor people were 
lathi charged there. These things should 
be looked into. Recently when I visited 
Bengal, a number of deputations came to 
me and complained that they are not get-
ting the benefits of the 20 Point Pro-
gramme. Some people defend wrong 
people. They defend the exploiters. We 
should oppose such people whether they 
belong to Bengal, Bihar. Maharashtra or 
any other place. Wherever excesses are 
committed on the poor these should be 
opposed. Then only we are taking the right 
course. But if we only talk for some politi-
cal gains, it is not proper. Mahatma Gandhi 
made great sacrifice for the upliftment of 
the poor people. If you read history, you 
will be surprised to know that earlier upper 
caste people had separate barber, they 
had separate tumbler for drinking water. 
Gandhiji eradicated all these evils. 

17.00 .... 
The Congress Party helped in the eradi-

cation of all these evils. The Congress 
Party gave them an opportunity to rise to 
high positions and from there contribute in 
strengthening the country. H is only 
because of the efforts of the Congress 
Party that they have made so much pr0-
gress. The big landlords do not allow the 
landless farmers to take possession of 
those pieces of land which have been allot-
ted to them under the land reforms. They 
want that the poor man should remain 
dependent on them. The big landlords do 
not work themselves, because some of 
them own truck. while some others are 
running industry. They want to maintain 
their supremacy on the poor man. When 
the poor fanner raises his voice and resists 
the landlord after getting land from the 
Government, he is exploited and in some 
cases he is even physically liquidated and 
his family is ruined. It has been aeen that if 
land is allotted to a tribe, the majority pe0-
ple of other community kiU him. The 
Government will haW to take appropriate 
step in this direction. Opportunity should 
be given to the trital people to hold office 
of Prasidant or VICe President in the C0op-
erative Society. We .,. NIppy that Shri 
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Bhuriaji has concern for the tribes. He has 
been appointed the President of the 
National Cooperative Union. We convey 
our congratulations to the Prime Minister 
for electing such a person who think of the 
welfare of tribes. A time bound programme 
should be drawn up for removal of poverty. 
Although Lok Adalats have been set up, 
but these poor people are not able to take 
advantage of them, because they are illiter-
ate. They will have to be saved from the 
litigation, only then they can make pro-
gress. In tribal areas, permits of motor vehi-
cles, gas agencies and other agencies 
should also be given to the local people. 

[MR. DEPUTY-SPEAKER in the Chair] 

17.04 hrs. 

Our colleague Professor Sahib was say-
ing that outsiders are doing business in 
Manipur. They cut the teak wood and sell it 
in Calcutta and other places. In the same 
way, forests are being denuded in Him-
achal Pradesh, Kashmir, Leh and other 
areas. This is causing a great loss. The 
Government has to spend crores of rupees 
on afforestation. This should be checked. I 
would like to tell you about Tamilnadu. 
Trees have been felled in Trichirapalli in 
Tamilnadu and forests have been 
denuded. Some contractors have also 
arrived in the forests of Assam, Kashmir 
and Himachal Pradesh. The Forest Corpo-
rations constituted by the states are in a 
very bad shape. This tribes are not allowed 
even to collect woods which are lying there 
with the result the woods get destroyed. If 
some Adivasi cuts even a branch from a 
tree, he is challaned. We will have to look 
into all these things by making an on-the-
spot survey. I would like to congratulate 
the Hon. Prime Minister and the elected 
representatives in this House for making 
separate provision for the scheduled 
castes and the scheduled tribes. The cases 
pertaining to the tribes and scheduled 
castes should be handed over to the Home 
Ministry. It is beyond the capacity of ·the 
* The speech was originally delivered in I::Iengali. 

hon. Gomango Sahib to tackle these 
cases. Action is taken immediately in the 
Home Ministry. Tribals should be 
appointed in the police services and Forest 
services. I have taken much of your time 
and I hope that you will pay attention to all 
these points. Shri Bhuria has brought this 
resolution and we all should unanimously 
support it, only then the problems of tribals 
may be solved. 

[Trans/ation] 

*SHRI SYED MASUDAL HOSSAIN 
(Murushidabad): Mr Deputy Speaker, Sir, 
I thank you for giving me an opportunity to 
speak on this important resolution. Hon. 
Members Dr Phulrenu Guha and Shri Sul-
tanpuri said certain things about West 
Bengal. While speaking on this resolution 
earlier, Sir, I humbly say that we have never 
claimed that we have done everything for 
adivasis in West Bengal and that their con-
dition has radically changed. We have 
never made that claim and I humbly admit 
our failure in this regard .. I will only submit 
that we in West Bengal have done some-
thing more for the upliftment of the adiva-
sis as compared to other States. This much 
achievement I will surely claim. For 
instance you will never be able to prove 
that there is any bonded labour among the 
adivasis in West Bengal. You can never 
prove it. 

Secondly, a written script has been pre-
pared for 'Alchiki' language of the Adivasis 
through the efforts of the West Bengal 
Govt. and this has been given recognition 4 

also by the Govt. Th is has not been done 
anywhere else in the country and adivasi 
poets are being paid respects and felici-
tated in West Bengal this too is not being 
done anywhere else. This we can certainly 
claim. Thirdly, out of the total area of sur-
plus land distributed by various State 
Govts all over the country through land 
reforms, 50% belongs to West Bengal 
alone. Again out of that total area of land 
that has been distributed in West Bengal, 
60% has been distributed among the adiva-
sis, Scheduled Castes and Scheduled 
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Tribes. Moreover in West Bengal we have 
returned all that land to the adivasis free of 
cost which was taken away from them 
through fraudulent and unfair means. 

I will also claim this much achievement 
on behalf of the West Bengal Govt. that in 
Calcutta we have set up a students hostel 
exclusively for the adivasi students. I invite 
hon. Member Shri Sultanpuri to visit Cal-
cutta and see that hostel for himself. I can 
forcefully say that the adivasis in West Ben-
gal are not subjected to those atrocities 
which are committed upon them in other 
States. This is my challenge to the Central 
Govt. on behalf of the West Bengal Govt. 
that they will not be able to place before 
this House a single instance of atrocity 
committed on the adivasis in West Bengal. 
We are trying to develop the tribal handi-
crafts through the TAYSEM and lamps 
although this work is n'Ot progressing 
speedily, I also feel it. In West Bengal we 
are providing mobile fair price shops in the 
adivasi areas so that they may get the items 
of daily need at their doorstep at fair prices. 
We have been able to do thiS much atleast. 
The adivasis have their own culture. The 
Govt of West Bengal is making efforts to 
develop that tribal culture and have taken 
many steps in this regard. I will remind you 
that in the trade fair held in New Delhi, an 
adivasi troupe from West Bengal particI-
pated and presented their cultural pro-
gramme. They were congratulated by one 
and all. Sir, in West Bengal we have a 'Pan-
chayat' system which is far advanced com-
pared to the Panchayat systems prevailing 
In other States. In ev~ry panchayat in West 
Bengal where no Scheduled Castes or adr-
vasis can join as an elected candidate, the 
Govt. has sent nominated candidates 
there. Thus an opportunity has been pro-
vided to them to sit in the panchayats. I 
want to mention before you about the 
report of NABARD. Sometime back I saw 
in the 'Yojana' magazine published by the 
Central Govt. that out of the total loan dis-
tributed through the NABAAD, more than 
50% is disbursed to non-backward classes. 
Less than 50% of the total loan is disbursed 
among the Scheduled Castes, Scheduled 

Tribes and other backward classes. Can 
you tell me whose failure is it 1 This is not 
the failure of West Bengal GoVt. Only the 
other day I mentioned in this HOuse in my 
speech that in the 7th Five Year flan it is 
said that Kerala is being given As. 718 per 
hectare. West Bengal is being given only 
As. 40/- per hectare, Assam only As. 4/- per 
acre, Bihar only Rs 25/- per hectare, Orissa 
is also getting a meagre amount per hec-
tare as the financial assistance through 
NABAAD. This is the situation : This is 
your provision and policy. I will request 
you to increase this amount. 

Now I come to social forestry. Shri 5ul-
tanpuri was talking about forests. In West 
Bengal there is very little forest area. Then 
you know that much of our forest area was 
destroyed in rehabilitating our refugee 
brothers from East Bengal (Bangladesh). 
After we took up the social forestry pro-
gramme, I can tell you with my head held 
high, that last year the Central Central 
Govt has rewarded the West Bengal Govt. 
for significant achievement in this pro-
gramme in the adivasi areas and in the 
whole State. I once again humbly state 
before you that in West Bengal, we have 
not been able to do as much for the adiva-
sis as was necessary. This is a shame for 
me and for the West Bengal Govt. also. 
Even then I am proud to say that we have 
done much more for the upliftment of the 
adivasis compared to other States where 
your Govt is in power. For this all of you 
should congratulate the Govt of West Ben-
gal. Sir, I thank you again for allowing me 
to speak. I also congratulate the mover of 
this resolution. At the same time I call upon 
my Congress (I) friends who are occupy-
ing the treasury benches to vote in favour 
of this resolution, if they have the moral 
courage, and help to get it passed by the 
House. You will never have that courage 
and ultimately you will withdraw it. This is 
my challenge to you with that Sir. I 
conclude. 

[English] 

SHRI SOMNATH RATH : Mr. Deputy-
Speaker, Sir, in spite of relevant things said 
in the Constitution of India, the position of 
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Scheduled Castes and Scheduled Tribes 
continue to be subject to various social 
and other disabilities. Enough public opin-
ion has been mobilised against such dis-
abilities. Several Bills have been passed by 
the Central as well as the State Govern-
ments. But. they have failed to ameliorate 
economic status of the Scheduled castes 
and Scheduled Tribes as was expected. 

Sir, no doubt, the tribal issue is very deli-
cate and sensitive. Intensive efforts should 
be undertaken for their development with-
out jeopardising their existing rights and 
customs. Our late beloved Prime Minister 
Smt. Indira Gandhi had put her very life at 
stake for ameliorating the social and eco-
nomic conditions and to bring them at par 
with others. Our present dynamic Prime 
Minister Shri Rajiv Gandhi is no less keen 
in their welfare and in fact, he has gone to 
different States and met the tribal people 
and examined whether the schemes, pro-
grammes, laws enacted are implemented 
in the interest of those tribal people. Even 
the subsidised foodgrains are not reaching 
in some States. Challenges have been 
made from the other side and to meet the 
challenge it has been found in West Bengal 
that the subsidised foodgrains are not 
given to tribals at less cost So, it is not the 
question of throwing challenge but it is the 
question of how best we ameliorate the 
condition of the Adivasis and Harijans. 
Attacks, counter attacks will not help them, 
will not help us. 

Sir, in Orissa 38'Mt of the population are 
Adivasis and Harijans. And the tribals there 
born in debt, they live in debt. they die in 
debt. they leave debt as their legacy. 

Sir, the shifting cultivation in Orissa is 
done by the tribals. They bum the valuable 
forest for the simple reason that they want 
to use it as fertilizers to cultivate red Gram 
and some cereals. So, all theaa plans. all 
these programmes, all these laws that are 
enacted are to be implemented in the right 
perspective. In Orissa. in Phulbhani and 
Koraput district to which the Hon. Minister 

belongs, only giving them some seeds, cat-
tle or some credit facilities will not solve the 
problem, for the simple reason that the 
Adivasi cannot maintain himself for the 
whole year. So, at the outset, provision 
should be made to see that Adivasi and his 
family members should be maintained for 
one year. Then all other inputs for cultiva-
tion Should be given to them. Not only that. 
The produce from the land should be sold 
at a proper rate so that he will get the 
benefit. If this is not done, then only having 
schemes, giving them loans and some 
facilities will not work. 

Coming to education, we have got Ash-
ram schools in Orissa which are certainly 
very good. The children of Adivasis are 
given education in these Ashram schools. 
But the children of these Adivasis are not 
coming to the Ashram schools for the sim-
ple reason that they help their families to 
earn their livelihood. While giving suffi-
cient help to the students, as is done in the 
Ashram schools, there must be some initia-
tive to see that their family members also 
are able to earn their livelihood. These are 
the problems which are interlinked. 

Unless one goes to the grassroots and 
understand their basic problems; merely 
sitting in the air-conditioned House, talk-
ing of the programmes, challenging and 
counter-challenging will not solve their 
problems. So, one should go to them. 
know their problems and see where the 
shoe pinches. One should know what are 
the loopholes and how it is to be plugged. 
Then only what we speak here will bear 
fruit. 

I would say a few words about the coop-
erative societies, specially the marketing 
societies. Take for instance the purchase 
and sale of Mowha flowers-the forest pro-
duce. Some initiative should be taken by 
the marketing societies in this regard. 
Because the Adivasis collect these Mowha 
flowers in the season and sell it for a song 
or at a nominal price to the businessmen or 
to the Sawkars. Again, after a few months, 
they purchase the same from the shop-
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keepers at a very high rate. They have no 
storing capacity. They have no agency 
where they can sell their forest produce or 
the land produce at a reasonable price-
leave apart remunerative price. 

Coming to the assistance given to them 
in the form of cloth or foodgrains, you will 
find that at times it, never reaches them. It 
is being swallowed by the middlemen. 
Those people don't want sugar much. 
They want oil, salt, cloth, rice. etc. But are 
they getting it? Sugar is supplied to them 
as per the 'per-capita' scheme. But they 
don't want sugar much and it is going to 
the advantage of the middlemen and it 
goes to the black-market. So, I would 
request through you to the Minister to 
know what are their needs. There must be 
another yardstick for them and not the 
same yardstick that is used for urban pe0-
ple. The yardstick should be fixed taking 
into consideration their living conditions, 
their needs. Then only this problem will be 
solved. 

In the Public Service Commissions there 
is some concession given to Adivasis and 
Harijans for recruitment. In this House also 
we have discussed the reports of the Union 
Public Service Commission. We find that 
they are not recruited to the expected per-
centage. What is the reason for this. 
though concession has been given fOthem? 
The reason is that the opportunity of 
going to educational institutions which are 
capable of imparting education to make 
one fit for recruitment to lAS or IPS are not 
made available of these people. This 
opportunity should be given to them also. 
But they are not able to go to these educa-
tional institutions because of their poverty 
and other circumstances. So how best this 
can be eradicated is the problem. It is not 
only regarding the percentage for selec-
tion but also giving them proper education 
to make them rise to the occasion. That is 
what is needed. So I would say that to 
assist the tribal people to implement the 
Acts and programmes sincere honest 
effort is necessary and the funds that are 
meant for these people should be utilised 

for them and not to be exploited by the 
middlemen as is done. So, the monitoring 
system should also be closely scrutinised. 

The Central and State Governments are 
giving lot of funds but I submit let it be 
utilised for the benefit of the tribals so that 
within a particular period their standard of 
living and other disparities can be 
eradicated. 

SHRI UTTAM RATHOO (HingoIi) : Mr. 
Deputy Speaker, Sir, I think it was Dewan 
Chaman IaI who addressed the tribals as 
forgotten children of India. These forgot-
ten children were remembered by my c0l-
league, Shri Bhuria, through this 
Resolution and I am happy to see that 
many hon. Members are participating in 
this debate giving new ideas for the pro~ 
ticn of overall development of the tribats. 

Benefits for the betterment of tribals and 
Harijans were there during the British time 
also but when we drafted our 
Constitution ... 

MR. DEPUTY SPEAKER: The time allot-
ted for this Resolution, that is. two hours is 
exhausted. So how much time we may 
extend for this Resolution. 

SOME HON. MEMBERS: Another two 
hours. 

MR. DEPUTY SPEAKER: Is it the p1ea-
sure of the House to extend the time of this 
Resolution by another two hours? 

SOME HON. MEMBERS: Yes. 

SHRI UTT AM RA THOD: The farmers of 
the Consitution say that there were differ-
ent sections of people in this country who 
were at different stages of developc'l8I,l 
So Articles 340, 341 and 342 for the belMlfit 
of the backward classes were introduced 
and accordingly the lists were prepared. 
Even these lists were prepared in a hurry. 
Therefore, it was suggested when theGov-
emor feels that a certain caste or tribe is 
left out and it is aOcially. educationally and 
economically backward then theGovemar 
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would suggest the name, of course, with 
the consent of the State Government to 
the President and through a Constitutional 
amendment they could be included in the 
Scheduled Caste or Scheduled Tribes list. 

Unfortunately when we see the progress 
that has been achieved by the Welfare 
Department, we find again the pathetic 
condition of these tribals. With the advent 
of so many new things, development of 
roads and infra-structure even the people 
who would not have gone to the tribal 
areas they are going there and there they 
find that the tribals are there where they 
were earlier. There is a greater degree of 
frustration among them. For this you will 
have to see wherever the revolutionary 
movements have cropped up; wherever 
they have gone militant you will invariably 
find that they have their fort in a tribal area. 
Take the example of our Hon'ble Minister 
for Industries. He will tell us. In Hyderabad 
State, it was again Nalgonda, Suryapet and 
Warrangla districts where the communists 
took over. Again in Karimnagar, Srikaku-
lam, Gadhoroli, Chandrapur tribal areas 
the naxalites are flourishing for the simple 
reason that the tribals have been badly 
exploited. The tribals look after the inter-
ests of these revolutionary people. Sir, I 
remember when I was a child, the old 
Hyderabad State had promulgated an ordi-
nance known as Hyderabad Tribal Protec-
tion Act. Under that Act, the collector was 
supposed to be the agent, and one who 
had done his MA in anthropology was his 
deputy agent. Dr. Baron Hamandor did not 
teach in classrooms. He taught his stu-
dents not in the class rooms but in the 
tribal settlements. Students were tntro-
duced to the people and knew their aspira-
tions. Simultaneously, he taught the tribal 
dialect. I would like to know how many 
development officers working in the tribal 
areas know the tribal dialect. It is a pathetic 
scene. On the contrary, the Christian mis-
sionaries, before they are sent to any area, 
have to know the regional language. Our 
development officers do not know tribal 
dialects. Let us understand one thing. The 

tribal dialects are always short of terminol .. 
ogy. Their vocabulary is very limited. Their 
grammar is limited. If the development 
officers want to say something, he has to 
use the regional word which is again new 
to the tribals. The regional words are diffi-
cult for the tribals to learn. But that is a 
reality. 

In the north-eastern sector, for example, 
in Nagaland, Arunachal Pradesh, etc., the 
Christians organised to teach the tribals 
their dialect in the Roman script. One of 
the Garros told me "if we are grateful to the 
Christian missionaries, we are grateful to 
them not for Christianity, not for giving us 
this religion, but we are grateful to them for 
having given us the Roman script because 
this script has brought us all together." 
Garros, Nagas, Jaintias-all have different 
dialects. But all these people can write to 
each other in the Roman script. Dr. Hei-
mandorff did the same thing in the 
Marathi-speaking areas for the tribals by 
accepting Devnagari script. So, the tribals 
could learn the Devnagari script in the tri-
bal dialect. When Dr. Heimandorff went to 
the Telugu-speaking area, he took the 
Telugu script and the tribal dialect to teach 
them the primer. The equivalent of Telugu 
word was written along with the tribal dia-
lect. That is how they could learn. 

Sir, under the above regulation, the tri-
bals could enjoy forests. They could bnng 
whatever they liked from the forests for 
their consumption but not for sale. At that 
time, denudation of forests was not there. 
It is only a subsequent developmeht that 
denudation of the forests ;s on the 
increase. 

The tribals were governed by their own 
customs. Even their own criminal cases, 
civil cases, revenue cases were tried by the 
deputy agent and the collector. If a Gond 
caught the hand of a lady, it would not be 
molestation. But he will be tried under their 
own customs. So, they have their different 
customs and different ethics. 

We select the· boys for service in the tri-
bal areas without considering his aptitude 
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for that work. We put him in the tribal area 
even if he does not know the tribal dialect. 
When you make it compulsory for lAS and 
IPS people to know one regional language 
of the area where they are being posted, 
how is it that you do not compel the devel-
opment officers to know the tribal dialect 
of that area? Why not about tribals? Do not 
think that the tribals are in any way less 
intelligent. The main thing is that we are 
short of our political determination. We 
send wrong types of people. Go and see 
Maharashtra. In Maharashtra there isa GR. 
In 1948 they said that officers of doubtful 
character would never be posted in a tribal 
area and his stay would not exceed more 
than two years. Do you have such things? 
No, we do not have. That is why we see that 
in spite of thirty-nine years of independ-
ence, we have hardly been able to create 
another Jalpal Singh, who is known 
Roshanara or Jahanara or whatever it IS. 
He was a Deputy Minister here and he led 
our hockey team. Panditji used to say: I 
want Indian tribals to rise to his height. 
How did they rise? At that time we had 
Christian missionaries, who could send 
them abroad. We do not have people to 
send them out now, nor can we give them 
something from here. We have the 5th and 
the 6th Schedules of our Constitution. 
Except the North-Eastern sector, all the 
tribals in our country are there in Schedule 
5 and what are the provisions for the devel-
opment of these people? They will have a 
Tribal Committee at their District level or 
Taluka level and there would be one Tribal 
AdviSOry Committee presided over by the 
Chief Minister at the State level. The Presi-
dent, as and when he feels, shall get a 
report from the Governor about the devel-
opment of these tribals. I would like to 
know on how any occasions, many Gover-
nor has made-a point to send weekly, even 
six-monthly or an yearly report to the 
Home Department. Even I will ask Mr. 
Gomango if he has received any such 
report. Is there any difference in what they 
have said in the first report and the thirty-
ninth report? Has the Par1iament ever dis-
cussed it. We have not. We are busy with 
Bofors. we are busy with submarines and 
so many other things. 

If there is a small thing against a minor-
ity, it becomes an internationaJ news; if 
there is some injustice against Harijans, it 
becomes an all-India news, but if there is 
some injustice against a tribal, it does not 
become even a taluka news. That is the fate 
of these people. 

As I said earlier, there are many com-
munities which are yet to be listed as tri-
bals. We have been postponing that. Twice 
Select Committees were nominated, but 
unfortunately on both these occasions, the 
House was dissolved and it could not be 
taken up. Somewhere in 1976-77, the Area 
Restriction Act was revokved and some 
benefits could be extended. There are cer-
tain poeple who are neither living the life of 
Scheduled Castes nor Scheduled Tribes, 
and who are living the life much worst than 
that and they are ex-criminal tribes. We do 
not have any scheme to settle them. The 
Minister says: I do not think there are any 
ex-criminal tribes. Good, Madam. How is a 
Rajkumari supposed to know about these 
people? In this unfortunate country, we 
have the census of tigers. Even Mr. Gor-
pade will tell you how many tigers are there 
in aUf country, because every year we have 
a census. But we do not have the census of 
the nomadic tribes. See the condition in 
this country. This is the country of Panditji 
and Gandhiji. So, we have to fight for it. 

What is the character of those people 
who are working for it? They go regularly 
on tour. You are aware that the tribals do 
not have vegetables as their diet. Very few 
people consume pulses also. If they have a 
big feast, generally they will bring chicken 
and eat it. Invariably when this great man 
oomes, the man who is connected with the 
tribal welfare work is to be offered with a 
chicken. One day, I remember, a big officer 
came-a senior officer-and his district 
'ttvel officer thought that he must take him 
to certain tribal village. Somehow, this man 
new the regional language and some of the 
words of the tribal dialect. After having 
seen the work of the tribals he asked them, 
"Well, my dear tribals, I find· that you have 
made a very good progress. Please tell me 
what do you want me to do. Now. I am-in a 
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position to do something for you." One 
intelligent tribal- of course there are intel-
ligent people among tribals also intelli-
gence is not our own forte alone-got up 
and asked for a big clock. When asked 
whether they could tell time. the tribal ans-
weI8d that they may be given a chiming 
clock. When asked how it will help them. 
the tribal replied that they could not know 
when the sun rises for all the cocks 
(Chicken) were eaten away by the corrupt 
officers. That is the fate of the tribals. Do 
not forget that. Our officers indulge in such 
practices and the poor tribal people do not 
know whom to approach to get redressal. 

Sir, I will say only one thing at the end do 
something drastic for these people. Frus-
tration is creeping among them. Naxalite 
or some other movement will take place 
and they will not keep quiet. So. do some-
thing. Secondly. Sir. do something for 
those castes and tribes which have not 
been enlisted so far, which we are avoiding 
every time. Whether it is Mandai Commis-
sion or anything you should not avoid. 

Lastly, I shall say, Sir, why is it that the 
tribals welfare ministry is always given to 
the people who somehow can run it. I 
remember, it is said that in old Madras 
State when somebody like me was after 
Rajaji requesting him to provide him a 
berth in the Cabinet. Rajaji was a big man. 
He was a magnanimous man. He made 
him a. Minister of stamps. In our country 
generally tribal welfare ministries in differ-
a1t States are manned by such people. 

Sir, you have been prolonging our trou-
ble for 40 years. You must put an end to 
1hal For that I will say a determined effort 
8houId be made by Government to bring 
thaae people on par with the other people 
by twlving a dedicated bureaucracy. a 
devoted band of workers and of courae 
with the OIief Minister in charge at the 
Slate IewaI Md the Prime Minister at the 
nationIII lawai in charge of the tribal wei-
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fara. When Prime Minister can take such 
portfolios as Planning and so many other 
ministries, why cannot he take over this 
tribal welfare department? The Tribals 
Welfare is an important department as the 
tribals constitute 7.76 per cent of the total 
pupulation. Tribals are displayed like 
mummies in a museum and are not recog-
nised as human beings. I would suggest 
that Smt. Bajpai or Shri 'Girdhar' cannot 
hold Tribal Development Bill on his little 
finger. 

SHRI SAMAR BRAHMA CHOUDHURY 
(Kokrajhar): Mr. Deputy Speaker, Sir, first 
of all, I would like to extend my grateful-
ness to Shri Dileep Singh Shuria for bring-
ing this Resolution and providing us an 
opportunity to express our views. Mr. Dep-
uty Speaker, it is an admitted fact that even 
after four decades of our Independence. 
very little could be achieved in the field of 
upliftment of tribats. What are the reasons 
for our failure? Why have the Government 
failed to achieve the satisfactory results or 
the desired results in the field of upliftment 
of tribals? We must first try to analyse the 
causes of our failure. After diagnosing the 
causes only we can prescribe the remedy. 

No doubt, there are constitutional provi-
sions for the safeguard of the tribals. But 
they are flouted and the desired resul1s 
could not be achieved due to our miserable 
failure in implementing them. Take for 
example the aspect of seat reservation for 
Scheduled Tribes in Assemblies and Par1i-
ament Due to the crafty practices 
indulged in the matter of delimitation, we 
have failed to provide scope to tribals to 
elect their own leaders. In most cases, 
especially in plains areas where tribal and 
non-tribal population is mixed, constituen-
cies are delimited in such a way that non-
tribals become a majority in tribal reserve 
seats and as a result is the non-tribal voters 
who elect the tribal representatiwes. So, 
even in the case of reserved seats, vested 
interests flout the provisions and control 
politics and manipulate in electing the 
rapreaentativas of the tribaIs. Thereby they 
Mbotaga the very provi8Ions 01 the 
ConIItItutIon. 
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Likewise, in the matter of developmental 
work also, we have seen that not much 
progress has been achieved. Immediately 
after Independence, Government of India 
introduced pilot projects to develop the tri-
bal areas. But these pilot projects had 
failed miserably. So, Government of India 
switched over to Tribal Development 
Blocks. This scheme also failed miserably. 
The next step that the Government of India 
took is to switch over to Tribal Sub-Plan 
concept. A special plan has been envis-
aged for the development of tribals. But 
even this Tribal Sub-Plan is also failing to 
produce the desired results. Why? What 
are the reasons? Why did these different 
schemes fail to produce the desired 
results? We must very deeply ponder over 
this matter. I can cite innumerable exam-
ples of failure and innumerable examples 
of injustice done to tribals. There is no end 
to it. So, I don't want to enumerate them 
here Instead I want to raise certain basic 
questions. One of the main reasons due to 
which all these attempts have failed to 
aChieve the desired results is that we have 
miserably failed to involve the tribal people 
in uplifting the tribal societies. 

The Indian Constitution has provided a 
number of provisions for the welfare of the 
tribals. Some of the provisions are ensh-
rined in the fifth and sixth Schedules of the 
Indian Constitution. The basic problems of 
the tribals are: 

(1) Maintenance of their ethnic iden-
tity and 

(2) Preservation of their areas 

These two provisions of the Indian Con-
stitution are enshrined in the Fifth and 
Sixth Schedules envisage to help the tri-
bals to preserve their ethnic identity and 
also to help them to protect their areas. 

Now, for undivided Assam, the provi-
sions of Sixth Schedule were applicable 
and for the rest of the country, the provi-
sions of the Fourth Schedule are applica-
ble. We know, while declaring a 

community to be a Scheduled Tribes com-
munity, we follow certain criteria. 

The basic factors of these criteria are, 
their peculiar customs, traditions, lan-
guage and culture. A community which 
has a distinct language of its own; a com-
munity which has a distinct culture and 
tradition of its own; they are declared as 
Scheduled Tribes. So, naturally, a distinct 
language, a distinct culture and tradition 
are characteristics of tribals. 

These tribals are, invariably with the 
exception of few nomadic tribals inhabit a 
particular geographical area. So. they have 
a distinct geographical area. The idea of 
providing Fifth and Sixth Schedules in the 
Indian Constitution is to help these 
communities-Scheduled Tribes-to 
maintain their distinct language, distinct 
culture and traditions and also to help, pro-
tect the particular geographical area in 
~ich they inhabit. 

Now to help them under the Sixth Sche-
dule, district autonomy is provided. Under 
the Fifth Schedule, no such autonomy is 
provided but to advise the State Govern-
ment. Tribes Advisory Council is provided. 
The particular areas inhabited by these 
communities known as Scheduled Tribes 
are declared to be tribal areas. When tribal 
areas are declared as tribal areas, constitu-
tionally, they are recognised as tribal areas 
and either the provisions of the Sixth Sche-
dule or the provisions of the Fifth Schedule 
are applied to protect those areas. 

As one speaker Mr. Sultanpuri told the 
House that none of his areas are declared 
as tribal areas. There are areas which are 
yet to be treated as tribal areas. 

Mr. Deputy Speaker, Sir, we have seen 
that the Sixth Schedule which provides for 
district autonomy failed to protect the tri-
bal interests. That is why, all the Sixth 
Schedule areas, except two hm districts of 
Assam. namely. North Cachar and Karbi-
anglong, are raised from autonomous dis-
trict to the status of statehood. Nagaland 
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has been raised to the status of statehood. 
Meghalaya has been raisd to the status of 
statehood. Mizoram has been raised to the 
status of statehood. These two remaining 
hill districts, namely, Karbianglong and 
North Cachar, are also trying to raise their 
status, and demanding autonomous state 
status. When the district autonomy has 
failed, what to speak of the provisions of 
the Fifth Schedule. The 5th Schedule is 
much below the aspirations of tribals. Dur-
ing the last 39 years, i.e. after independ-
ence, we have found that the constitutional 
provisions to protect tribal areas and tribal 
interests have miserably failed. These dre 
the instruments to protect the tribal Inter-
ests. The 6th Schedule has also proved to 
be an ineffective instrument. The 5th Sche-
dule is much less effective. Definitely it has 
no meaning in the present context. It is a 
very ineffective instrument. Through it we 
cannot expect to achieve the desired goal, 
viz. protecting the interests of tribals and 
their areas. 

Though we have experienced that these 
instruments are ineffective, it is a pity that 
we are using them. What is the use of han-
dling ineffective instruments, in order to 
protect tribal interests? 

I appeal through you, Sir, to this House 
and to the Government of India that we 
must first discard these ineffective Instru-
ments; and in their place, try to find out 
more effective and better instruments, 
through which we can effectively protect 
the tribal interests and tribal areas. 

In most of the areas, the tribal people 
have become very restive-especially in the 
areas from which I come. As I have told I 
represent the plains tribal people. Their 
areas are not yet declared as tribal areas. 
This means their areas are not scheduled, 
though their areas are protected by 
revenue laws made by State Governments. 
But constitutionally t these areas are not 
recognized as tribal areas. 

the plains tribal people of Assam are 

trying to protect their interests. Recently, 
on 27th April, a Rasts Raka programme 
was launched under the stewardship of the 
Plains Tribals Council of Assam. There 
were more than two lakhs of people, who 
came out to launch the programme. There 
was hardly a tribal village from which 
volunteers did not come. There was hardly 
a tribal family from which volunteers did 
not come. That means the entire tribal peo-
pip nave become involved. 

The same situation will follow in the 
other parts of the country also. The tribals 
around Chhota Nagpur, for your inft .. :ma-
tion, are becoming very restive tou. I can 
see the writing on the wall, viz. that some 
day these tribals in Chhota Nagpur will 
also become more violent than what they 
are today. So, my appealls that we must 
replace these ineffective instruments pro-
vided under the 5th Schedule, and even the 
6th Schedule and try to find out more effec-
tive means to provide autonomy, so that 
these tribals can protect themselves, and 
the tribals can develop themselves. we 
must change the present attitude. 

If we think that some officers who will be 
sent to the tribal areas will develop tribals, 
then we will never be able to protect the 
tribals' interests and uplift them. We must 
try to inject an inner capacity for resistance 
among the tribal people- which will enable 
them to protect their interests and 
advance. To arouse the dormant spirit of 
the tribal people, we must provide them 
autonomy. Unless we provide them with 
autonomy, their areas and their interests 
will not be protected. 

In the North East, viz. the hill States of 
Mizoram, MeghaJaya, Arunachal Pradesh 
and Nagaland, they could take one effec-
tive step. They could completely check 
land alienation. The pace of their develop-
ment or progress may be slow. but they 
have properly checked land alienation 
there; and these States have generated a 
sense of belonging in the minds of triba.s 
of these States. 
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Mr. Laldenga the Mizo leader was lead-
ing armed insurgency. Some time back, he 
was fighting for the independence of Mizo-
ram. He wanted to break away from India. 
But after the Mizo Accord, when their 
demands were accommodated, that 
changed Mr. Laldenga's mind who took 
anns against India and tried to form an 
independent Mizoram. He has recently 
declared that in future if he bears arms, he 
will bear arms for the defence of India. 
What has brought this drastic change, this 
radical change, this dIametrically opposite 
change in the attitude of Mr. Laldenga? It 
is the sense of belonging. 

So, we must arouse a sense of belonging 
into the tribals; and this we cannot achieve 
by preaching some pious hopes. This 
Resolution has been moved to discuss on 
the tribal problems, but it has failed to sug-
gest concrete means. So, unless we pro-
vide some practical steps, concrete 

measures, no amount of resolution, no 
amount of pious preaching would devf'op 
them. So, I would like to suggest that let 
there be a Parliamentary Committee to 
suggest ways and means more effectively. 
(Interruptions) No, not only development, 
but their problem is, I am told, that tribal 
development means preservation of tribal 
Identity and protection of tribal area; and 
for that we need more effective constitu-
tional provisions. 

MR. DEPUTY SPEAKER: The House 
stands adjourned to re-assemble on Mon-
day, 4th May, 1987, at 11 A.M. 

18.00 hrs. 

The Lok Sabha then adjourned till elven 
of the clock on Monday, May 4, 
1987/Vaisakna 14, 1909 (Saka) 
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